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RAJASTHAN
Notification No, SRO 22 Dt. 3rd January, 1983
Published in the Gazette of India

Dated 15th Jan. 1983.

_S.RO. 22 dt. the d January, 1983——71_11 exercise of the powers confen'ed
by Section 3 of the Cantonments (Extension of Rent Control Laws) Act, 1957 (46 of
1957) aud U supeisession of Uie notification of the Governuent ol India fo the Mlnlsty

- Defence No. SRO 320 dated 1st July, 1970 published in the Gazette of India Part-II
- Section 4-dated the 11th July 1970, the Central Governndent hereby extends to the

cantonment of Ajmer, the Rajashan Premises (Control of Rent and Eviction)

Act, 1950 (Rajasthan Act XVII of 1950) as in force on the date of this notification
in the state of Rajasthan with the following modifications, nanely :—
In the Rajasthan Premises (Control of Rent and Eviclion) Act, 1950
(Rajasthan Act XVII of 1950)—
1. In Section 2 :—
(a) for sub-section (I), the following sub-section shall be substituted,
namely :— :
(1) This Act extends to the cantonment 6f Ajmer *,
(b) In sub-section (2),
() forthe portion beginning with the words and figures “Sections | to
4 and 27 to 31 of Act” and ending with the words “in the Official
Gazette” the following words shal] be substituted, namely —
“It shall come into force at once ;
(i) " in the proviso, after clause (c), the following clause bhd“ be
' "inserted, namely,—
“(d) to any house within the cantonment which is, or may be,
appropriated by the Central Government on lease under the
Cantonments (House-Accommodation) Act, 1923 (6 of 1923)”.
(iii) inthe explanation, after clause (iii), the fo!]owmg clause shall be
inserted, namely :— :
“(iv) a Cantonment Board.”

2. In Section 3 :—

{(z) clause (i) shall be renumbered as clause (ii) and before clause (ii), as so
renumbered, thie following clause shall be inserted, namely :—
(i) “Cantonment Board” means the Cantonment Board constituted
for the cantonment of Ajmer under the Cantonments Act 1924
(2 of 1924)%,
(b) after clause (iv), the following clause shall be, mserted namely
“(iv-a) Local authority means Cantonment Board” ;

3.In Section 16, in sub-section (2), the second proviso shall be omltted

4, Section 13 A shall be omitted,

5. In Section 19, for the words “Municipal bye-laws”, the words™ bye-
laws of the Cantonment Board” shall be substituted :

6. In Section 26 for the words “in areas to which this Act extends for the
time being” the words “in the cantonment of Ajmer” shall be substituted ;

7. In Scction 27 :

(a) sub-section (1) shall be renumbered as Section 27 and in Section
27 as so renumbered, for the words “in dreas to which this Act has
been extended under Section 2 pending on the date specified in the




notifi cation under that Section”, the words “in the cantonment area of Ajmer from
the dafe of this notification” shall be substltuted

(b) sub-section (2), (3) and (4) shall be omitted ;

E 8. In Section 28, for the words “in the whole or angf pait of the state of
Rajasthan, the words” in the cantonment area of Ajmer” shall be substituted ;

9. Section 30 shall be omitted,

10. The Schedule shall be omitted;

_ 2. Notwithstanding such supersession, all suits and other proceedings under
the said notification pending immediately before the commencement of this
notification before any court or other authority, shall continue to be disposed ofin
accordance with the provisions of the said notification as if the same had continued
in force and this notification had not been issued :

_ Provided that the prcmsmns for appeai under the said notification shall
_continue in force in respect of suits and proceedings disposed of thereunder.




